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I IN THE CENTRAL ADMINISI'f'.ATIVE ~I BUNAL, JAIPUR BENCH, . .JAIPUR. 
I 

I .. R •. A. No • 2 6/9 4 
M .A • fu .171/94 

I Union of India & Ors. 

Dt. of order: 27.9.'94 

: Petitioners 

Vs. 

I Raj es h Kumar Sharma 

D.r .s .S. Bhandari 

: Respondents 

: Director/Officer Incharge of the 
case on behalf of petitior:ers 

: Counsel for the respondents 

CORAM: 

Hon'ble Mr.Gooal Krishna, Member(Jl1dl.) 

Hon' ble Mr. 0. P .Sharma, Member (Adn.) 

8;: PER HON' BLE MR.GOPJ\L KP.IS:.r-nJA, MEMBER (JuDL.). 

The Union of India and two others have filed a Review 

Application seeking review of the decision of this Tribunal in 

o.A.No.310/93 dated 2.3.'94 and an M.A. supported by an affidavit 

praying that the operation of the impugned order dated 2. 3.' 94 be 

stayed. 

2. We have heard Dr.S.S.Bhandari, Director/Officer In-charge, 

~eteorological Centre, Jaipur, on behalf of the petitioners and 

.Shri Manish Sharma, counsel for the respondent, and have gone 

through the records of the case. The review is sought mainly 

on the ground that there was no Meteorological Centre or or even 

any l'fl.ieteorological ObServatory . -· established at Tijara and" since 

th is fact was not bro;ight to the notice of the rri b'.inal, the deci-

s ion of the ·rrib.1na1 directing the petitioners to consider the 

applicant 1 s case for regularisation in the post occu.pied by him 

is erroneoLlS. 
" A The petitioners had not filed any reply to the. u .•• 

in questlon in spite of several opportunities given to them for 

this purpose. Hence, the case set up by the respondent in his 
· re.sp_ondents-

/11 o .A. tvas not controverted on behalf of th.esel;applica_nts · 

by way of filing reply to the same. It was _merely direct~? by us 
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while disposing of the 0 .A. that if the appl·icants-- -·respondents::.-·~ 

~i--Ga-r:it~-fulfills the requisite qualification etc. for the post 

of Observer/Messenger and there is a vacancy, his cas~ may be 

considered for regularisation in the said post. No other direc-

tion was given in the order. rhere is no error apparent on the 
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f?ce of the record. He do not find any other grounds justifying 

any review of the impugned decision. The Review application and 

Miscellaneous Application for stay are therefore dismissed. 
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(o.P.s!arJ) 
Member (A). 

C.(k1~1~ 
(Gooal Krish~a) 

t1ernber (J) • 


